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FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF AKSHARA HIGHRISE PRIVATE LIMITED

RELEVANT PARTICULARS

1. Name of corporate debtor Akshara Highrise Private Limited

2. Date of incorporation of corporate debtor 11/06/2003

3. Authority under which corporate debtor is incorporated /
registered

4. Corporate Identity No. / Limited Liability Identification
of corporate debtor

5. Address of the registered office and principal office
(if any) of corporate debtor 35, Kavi Sabitri Prasanna Chattopadhyaya Road 2nd

Floor, Kolkata, West Bengal, India, 700026

6. Insolvency commencement date in respect of corporate
debtor by the IRP on 13th May, 2026)

7. Estimated date of closure of insolvency resolution

8. Name and registration number of the insolvency
professional acting as interim resolution professional Reg No: IBBI/IPA-001/IP-P00202/2017-18/10391

9. Address and e-mail of the interim resolution professional,
as registered with the Board Flat No. 13A, 33A J. L. Nehru Road, Kolkata 700071

Email id: kanchan@kgrs.in

10. Address and e-mail to be used for correspondence
with the interim resolution professional Flat No. 13A, 33A, J.L.Nehru Road, Kolkata 700071

Email id: cirp.ahpl@gmail.com

11. Last date for submission of claims 27th May, 2026 (14 days from the Corrigemdum order
received i.e. 13th May, 2026)

12. Classes of creditors, if any, under clause (b) of
section (6A) of section 21, ascertained by the interim
resolution professional

13. Names of Insolvency Professionals identified to act as
Authorised Representative of creditors in a class
(Three names for each class)

14. (a) Relevant Forms and
(b) Details of authorized representatives are available at:

PhysicalAddress : same as above in point no. 10 IRP

Ministry of CorporateAffairs, ROC-Kolkata

No. U45201WB2003PTC096365

Registered office address as per the MCARecords:

6th May, 2026 (The Corrigendum order was received

2nd November, 2026 (180 days from the CIRP
process commencement i.e., 6th May, 2026)

Name: Kanchan Dutta

Address: Chatterjee International Centre, 14th Floor,

Address: Chatterjee International Centre, 17th Floor,

sub- Not applicable as per information available with the IRP

Not applicable as per information available with the IRP

(a)Web link:https://www.ibbi.gov.in/home/downloads
(b) Not applicable as per information available with the

Date and Place: 14th May, 2026, Kolkata

SL.

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a

corporate insolvency resolution process of the Akshara Highrise Private Limited on 6th May, 2026

(The Corrigendum order was received by the IRP on 13th May, 2026).

The creditors of Akshara Highrise Private Limited are hereby called upon to submit their claims with proof

on or before 27th May, 2026 to the

interim resolution professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors

may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of

authorised representative from among the three insolvency professionals listed against entry No.13 to

act as authorised representative of the class [specify class] in Form CA- Not applicable as per information

available with the IRP.

Submission of false or misleading proofs of claim shall attract penalties.

(14 days from the Corrigemdum order received i.e. 13th May, 2026)

Kanchan Dutta
Interim Resolution Professional

Akshara Highrise Private Limited (Under CIRP)
Reg No: IBBI/IPA-001/IP-P00202/2017-18/10391

Appendix IV [See rule 8(1) Possession Notice (for immovable property)
Whereas, the undersigned being the Authorised Officer of the Axis Bank Ltd,
under the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 and in exercise of powers conferred
under section 13(12) read with rule 3 of the Security Interest (Enforcement)
Rules, 2002 issued a demand notice calling upon the borrower/s/Co-
Borrower/s/guarantor/s to repay the amount mentioned in the notice along with
contractual rate of interest plus penal interest, charges, costs etc. within 60
days from the date of the said notice.
The borrower/s/Co-Borrower/s/guarantor/s, having failed to repay the amount,
notice is hereby given to the borrower/s/Co-Borrower/s/guarantor/s, in
particular and the public, in general, that the undersigned has taken possession
of the property described herein below in exercise of powers conferred on him
under section 13(4) of the said Act read with rule 8 of the said Rules on the date
mentioned herein after.
The borrower/s/Co-Borrower/s/guarantor/s, in particular, and the public, in
general, are hereby cautioned not to deal with the property and any dealings
with the property will be subject to the charge of the Axis Bank Ltd., for an
amount mentioned in the notice along with interest thereon and penal interest,
charges, costs etc. from date of demand notice.
The borrower's attention is invited to the provisions of Sub Section (8) of
Section 13 of the SARFAESI Act, 2002 in respect of time available, to
redeem thesecuredassets.

Name & Address of
Borrower / Guarantor

A) Amount Due as of Notice date
B) Date of Demand Notice
C) Date of Possession (Symbolic)
A)

B)
C)

Date: 15.05.2026
Place: West Bengal

Authorised Officer
Axis Bank Limited

AXIS BANK LTD.
A.C. Market Building, 3 Floor, 1 Shakespeare Sarani,

Kolkata - 700071
rd

Description of the Immovable Property

(Symbolic)

Sea Global Medical Instruments
Limited
NH 60, Raniganj- Suri Road, Room No -
24 Village & Post- Haripur, P.S.-
Pandveshwar, Haripur, Asansol, West
Bengal, India - 713378.
Mrs. Kasturi Gupta
(Director/Guarantor)
W/o Subhas Chandra Gupta
Mr. Shubham Gupta
(Director/Guarantor/Mortgagor)
S/o Subhas Chandra Gupta
Mr. Sumeet Gupta
(Director/Guarantor/Mortgagor)
S/o Subhas Chandra Gupta
Mrs. Kasturi Gupta,Mr. Shubham
Gupta,Mr. Sumeet Gupta are residing
at: Vill & PO- Haripur, PS- Pandabeswar,
ADSR -Raniganj, Chowki- Durgapur,
Paschim Burdwan, Pin -713378.

Rs. 48,14,814.20 only due
u n d e r L o a n A / c N o .
9 2 4 0 3 0 0 4 6 3 6 6 7 1 3 , R s .
97,60,612.20 only due under
L o a n A / c N o .
9 2 4 0 6 0 0 5 3 1 2 3 9 6 2 , R s .
74,92,588 only due under Loan
A/c No. 924060053123988
and Rs. 1,37,00,464/- only due
u n d e r L o a n A / c N o .
924060053123991 as on the
date of the notice, aggregating
to Rs. 3,57,68,478.4 (Rupees
Three Crore Fifty Seven Lakhs
Sixty Eight Thousand Four
Hundred and Seventy Eight
and forty paise only)
30.01.2026
13.05.2026

All that piece and parcel of land measuring about an area of 29 decimal little
more or less lying and situated under Mouza - Haripur, JL No. 24, LR Khatian
No. 307, New LR Khatian No. 1242, 1243, RS & LR Dag Nos. 870 (7 decimal),
872 (22 decimal), within the jurisdiction of ADSR Ranigunj, PS- Pandabeswar,
District- Paschim Burdwan, together with the construction thereon.
Boundaries: North by: Pond, South by: 30'ft wide paka road, East by: 16'ft
wide kacha RoadWest by:5'ft Kacha Road
The property is in the name of Shubham Gupta & Sumeet Gupta.

1.

2.

3.

4.

Name & Address of
Borrower / Guarantor

A) Amount Due as of Notice date
B) Date of Demand Notice
C) Date of Possession (Symbolic)

Mr.Sirajul Islam
S/oAbdul Kuddus Mandal
Mr.MijanurRahaman
S/o Md. Serajul Islam
Both at: C/o Abdul Kuddus Mondal, Vill.
Madha iha t , P.O. Goa lpara , P.S.
Chanchal, Near Madhaihat Jumma
Masjid, Dist. Malda,West Bengal-732126
Mr. SayedurRahaman
S/oAbdul Kuddus
C/o Abdul Kuddus, Vill. Kalomatia, P.O.
Nomunia, P.S. Itahar, Near Kalomatia
Jumma Jumma Masjid, Dist. Uttar
Dinajpur, West Bengal-733128.

Rs. 4480774.30/-due under
L o a n A / c N o .
920030074485060, as on 12-
11-2025 (this amount includes
interest applied till 05-05-
2025) and Rs. 29424.95/-due
u n d e r L o a n A / c N o .
920030074485077, as on 12-
11-2025 (this amount includes
interest applied till 05-05-
2025)

A)

B)
C)

28.11.2025
13.05.2026 (Symbolic)

SCHEDULE
Description of the Mortgaged Property:

All that piece and parcel of land lying and situated at PS-Chanchal, Gram
Panchayat-Chandrapara, Dist-Malda, Pin Code-732126, WB, JL. No-153,
Mouza- Madhalhat, L.R Khatian No-1485, LR Plot no-77/1080, area-20 decimal
together with all the buildings and structures thereon, fixtures, fittings and ait
plant and machinery'attached to the earth or permanently fastened to anything
attached to the earth, both present and future. The said land is butted and
bounded as follows:North: Land NousadAllSouth: Land of Sirajul IstamWest:
8 Ft. wide kutcha Road.East: Land of Sirajul Islam

Name & Address of
Borrower / Guarantor

A) Amount Due as of Notice date
B) Date of Demand Notice
C) Date of Possession (Symbolic)

Mr.AINULHOQUE
S/oAbdul Jabbar
At: Vill. Ramnagar, Bairgachhi,
Near Ramnagar High Madrasa,
Gazole, Dist. Malda, West Bengal,
Pin.732102

Rs.2066236.76/- due under Loan
A/c No. 921030050871590, as on
12-02-2026 (this amount includes
interest applied till 30-09-2024)
16.02.2026
13.05.2026 (Symbolic)

A)

B)
C)

1.

SCHEDULE
Description of the Mortgaged Property:

All that piece and parcel of land at Mouza - Kailabad, J.L. no-25, L.R. KH. 3398,
L.R. Plot. 93, Area- 10 Decimal "Bastu" under P.S.- Gajole, Gram Panchayat-
Bairgachhi- I, Dist. Malda, WB, Pin.732102, together with all the buildings and
structures thereon, fixtures, fittings and all plant and machinery attached to the
earth or permanently fastened to anything attached to the earth, both present
and future. The said land is butted and bounded (as per deed) as below:By the
North: 12 ft. wide Pucca Road By the South: Land of Abdul Jabbar By the
West: Land ofAzijur RahamanBy theEast: Land of Madrasa

Name & Address of
Borrower / Guarantor

A) Amount Due as of Notice date
B) Date of Demand Notice
C) Date of Possession (Symbolic)

Mr.GOLAMMOSTAFA
S/o Ujir Sekh
R/o Vill. Bamandanga, P.O.
Kanaipur, P.S. Harirampur,
Near Bamandanga Jumma
M a s j i d , D i s t . D a k h s i n
Dinajpur, West Bengal-
733125.

Rs.1953472.31/- due under Loan A/c
No.920030070524235, as on 08-12-2025
(this amount includes interest applied till
01-11-2024) and Rs. 27744.25/- due under
Loan A/c No.920030070524242, as on 08-
12-2025 (this amount includes interest
applied till 01-11-2024)
09.12.2025
13.05.2026 (Symbolic)

A)

B)
C)
SCHEDULE

Description of the Mortgaged Property:
All that piece and parcel of land lying and situated at PS- Harirampur, Dist-
South Dinajpur, Pin.733125, JL No-25, Mouza- Itakhor, L.R. Khatian No-692
(LR), LR Plot no- 259(LR) area- 0.06 Acre, classification land is "Bastu"
together with all the buildings and structures thereon, fixtures, fittings and all
plant and machinery attached to the earth or permanently fastened to anything
attached to the earth, both present and future.

Name & Address of
Borrower / Guarantor

A) Amount Due as of Notice date
B) Date of Demand Notice
C) Date of Possession (Symbolic)

M/sPriyaEnterprise
Proprietor Mr SekhAnsarul
Mr.SekhAnsarul
S/o. Siraj Sekh
M/sNasimaBegam
W/o SekhAnsarul
A l l o f : B a s a p a r a ,
Brahmankhanda, Nanoor,
Birbhum- 731215

Rs. 12257196.43/- due under LoanA/c No.
920030003690604, as on 3-10-2025 (this
amount includes interest applied till 5-8-
2025) and Rs. 482460/- due under Loan
A/c No. 922060050069533, as on 3-10-
2025 (this amount includes interest
applied till 31-7-2025)

A)

B)
C)

30.12.2025
13.05.2026 (Symbolic)

SCHEDULE
Description of the Immovable Property:

ALLTHAT piece and parcel of bastu land measuring about 8 decimals more or less
lying and situated under Mouza- Brahamankhanda, JL No. 125, LR Khatian No.-
4116, LR Plot No.989, P.S.- Nanoor, under Thupsara Gram Panchayet, Dist-
Birbhum, together with all the buildings and structures constructed thereon.

Name & Address of
Borrower / Guarantor

A) Amount Due as of Notice date
B) Date of Demand Notice
C) Date of Possession (Symbolic)

MrRezawanurAhammed
S/o, Md SuratAli
Mirzapur, Natuepara Purba
Murshidabad, West Bengal-
742190
MrsMamtajBegam
W/o, Md SuratAli
Dakshinpara Mirzapur 1
Beldanga-I, Murshidabad,
West Bengal-742133

Rs. 3173528.79/- due under Loan A/c
No.921030047665511, as on 16-09-2025
(this amount includes interest applied till
(01-05-2024) and Rs. 39999.89/- due
under Loan A/c No. 921030047665540,
as on 16-09-2025, (this amount includes
interest applied till (01-05-2024),
11.11.2025
13.05.2026 (Symbolic)

1.

2.

SCHEDULE
Description of the Mortgaged Property:

ALL THAT piece and parcel of land measuring about 4.416 Decimals more or
less, lying and situated at Mouza- Mirjapur, R.S. Plot No-7789, L.R. Plot No-
8933,'L.R. Khatian No- 20451, J.L No-64, Under P.S- Beldanga, In The District
Of Murshidabad, West Bengal-742133, along with building and structure
standing thereon

A)

B)
C)

1.

2.

3.

1.

2.

3.

POSSESSION NOTICE (for Immovable Properties)
Whereas, the undersigned being the Authorized Officer of Asset Reconstruction Company (India) Limited acting in its
capacity as Trustee of undermentioned Trusts under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 (54 of 2002) ("said Act") and in exercise of powers conferred under Section
13 (12) of the said Act read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 ("said Rules") issued a
demand notice. Calling upon the following borrower/guarantor(s)/mortgagor(s) to repay the amount, details of which
are mentioned in the table below:
The borrower/guarantor(s)/mortgagor(s) having failed to repay the said amounts, notice is hereby given to the bor-
rower/guarantor(s)/mortgagor(s) in particular and the public in general that the undersigned has taken possession of
the underlying Immovable Property described herein below in exercise of powers conferred on him/her under Sub-
Section (4) of Section 13 of the said Act read with Rule 8 of the said Rules on "AS IS WHERE IS & WHATEVER
THERE IS BASIS" on the date mentioned below.

The borrower/guarantor(s)/mortgagor(s) in particular and the public in general are hereby cautioned that Arcil is in law-
ful possession of the Immovable Property mentioned above and under Section 13(13) of the SARFAESI Act, 2002, the
borrower/ guarantor(s)/mortgagor(s) or any person whatsoever, shall after receipt of this notice not transfer by way of
sale, lease or otherwise deal with/ alienate the Immovable Property, without prior written consent of Arcil and any deal-
ings with the Immovable Property will be subject to the charge of Arcil for the amount as mentioned above along with
future interest at the contractual rate on the aforesaid amount together with incidental expenses, cost, charges etc. The
borrowers'/guarantors'/mortgagors' attention is invited to the provisions of the Sub-Section (8) of Section 13 of the said
Act, in respect of time available to redeem the above mentioned Immovable Property.
Place: Kolkata Sd/- Authorised Officer
Date: 15-05-2026 Asset Reconstruction Company (India) Ltd. (In capacity as Trustee)

Description of Properties: ALL THAT one Flat, being Flat No. 201, on the 1st Floor, (South- East- West portion),
measuring an area a little more or less 594 Sq. ft. including Super Built up area with the right of user of the com-
mon areas in the building and the land consisting of two bedrooms, one living space, one dining space, kitchen,
bath and privy, corridor and varandah/balcony, along with undivided proportionate share in the land measuring an
area a little more or less 01 Cottah, 15 Chittacks, 09 Sq. ft. alongwith G+3 Building standing thereon comprised in
17, Lakshmi Narayantala Road, situated at Howrah District, HMC Ward No. 39, District Registry Office and ADSRO
- Howrah, P.S.- A.J.C. Bose B. Garden, District - Howrah, and the said property is bounded as under: The bound-
aries of the Land are: North: 17/1 Lakshmi Narayantala Road, land and building of Jaydev Roy South: 6' wide
common passage, East: Lakshmi Narayantala Road, West: Land and Building of Haripada Polley. The bound-
aries of the Flat are: North: Flat No.202, South: Open to Sky, East: Open to Sky, West: Stair and Open to Sky.

Borrower Name /
Co-Borrower Name

Sl.
No.

LAN No. / Trust
Name/Bank Name Demand Notice Date and Amount Possession

Date

Borrower:
Rana Chourasia

Co-Borrower:
Rinki Chourasia

Loan A/c No.
19400042480,
Arcil-Trust-2025-

008
Piramal Finance

1 Rs.24,39,514.76 (Rupees Twenty Four Lakh Thirty-
Nine Thousand Five Hundred Forteen and Paise
Seventy Six only) as on 10.09.2025 along with future
interest at the contractual rate on the aforesaid amount
with effect from 11/09/2025 together with incidental

expenses, cost, charges etc. Notice dated: 10.09.2025

Symbolic

12th
May 2026

ASSET RECONSTRUCTION COMPANY (INDIA) LTD.
Registered Office: The Ruby, 10th Floor, 29 Senapati Bapat Marg, Dadar (West), Mumbai-400028.
Tel: +91 2266581300. www.arcil.co.in . Branch Office: Room No. 1001, 10th Floor, Signet Tower, DN 2,
Sector V, Salt Lake, Kolkata-700091, West Bengal. Ph. No.03348226608, CIN-U65999MH2002PLC134884
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